
IN THE CERAL ADMNISTRATIVE TRI3UNAL 
CUTTNK IENCH; CUTTNK. 

Cuttack this the 1st day of 1y, 1997. 

SHRI PRAKASH CHAURA PRADHAN. 	.... 	 APPLICANT  

-.VERSUS- 

UNION OF IIA & OT}ERS. 	 .... 	 RESPOtEt3. 

( FOR INSTRUCTIONS )( 

Whether reporters to be allaed or not ? 

Whether it be referred to all the lenches of the Central 
Administrative Tribunal or not 7  
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VICE CH91Ir4AN\ 
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CENTRAL ADtNISTRATIVE TRIIUNAL 

CUTT4K 1ELHg CUTTXK. 

Orina! Aellication NO2  374 of 1996  

Cuttack this the 1st day of May, 1997. 

COR A Ms.' 

THE HONOURAE.E M, SOATH SON, VICE-CHAIRMAN, 

IN THE MATTER OF; 

Shri prakash Chandra Pradhan, 
S/o. late Narahari pradhan, 
Vii LIP as t-Gothaga, 
Dist- Ganjam (0). 	 .... 	 Applicant. 

8y the Legal practitiaier ;- Mr. P.K. padhi, Advccate. 

-VERSUS- 

Unicn of India, represented through its Chief 
postnaster General (orissa Cjrcle),At/po. 
3hubaneswar, Dist-Khurda-751 001. 

Senior Superinteaient of Post Offices, 
3erharLur postal DiviSiX, 
At/Po. Serhampur,Dist.Ganjam(0). 

Sub-Divisimal Inspector(postal), 
East Sub Divisiai(Paralakhemundi), 
At/PO.ParalakhemUndi,Di$t.Gajapati. 	.... 	Ispczdents. 

By the Legal practiticner :. Mr. Ashok MohantySenior Standing 
Counsel (central ), 

ORDER 
%1 	 - --- - 

C,MR. SJ.!I 
H 

In this applicatiai, tder section 19 of 

the )ministhative Triuna1s Apt, 1965, the applicant has 

prayed for carpassionate appiintuent. 

2 	 The facts of the case are that the applicant's 

father while working as Extra Departenta1 Iit Carrier at 
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Ghatgaai Iranch Post Office died on 74.15 leaving his 

widcw, two Sons and bo daughters. The present applicant 

is the second son of the deceased ençlree. His claim for 

coapassionate appointment has been rejected in order dated 

23.11.195 at Mnexure-3. in the present application, the 

applicant has challenged the above decision. 

Respondents, in their counter, have pointed out 

that both the daughters are married and the first son is 

employed in tee postal Departent and on that ground it has 

been held by the Circle Relaxation Coimnittee that the family 
in 

is nol indigent circurrLstances. 

I have head the learned counsel for the 

petitioner and learned Senior Standing Counsel appearing 

for the Opposite Parties • It is $ ui mitted by the I.e a med 

Counsel for the petitioner that the first son i.e. the 

- 	applicant's elder brother is working elsewhere and has his 

-. / cwn family and is unable to look after the family of the 

- \' 	dece ased employee, It is submitted by the I.e a med Sr. Standing 

Standing Counsel that the applicant himself is married and 
having 

thi s S h oi s that he must be one depend able me ans of 

jivelihend. Ieamned counsel for the petitioner has referred 

no to the circular dated 2.2.4 where accoxing to him it has 

been laid dcn that even in the cases where one member of 

the family is enpliyed, coapassionate appointment to another nene r 

can oe given if the financial conditi4n of the family requires  
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such support. I find from £l.No.5. at page3, of the Circular 

which is at nnexure-x that it has been clarified by the 

Departrrental Authority that where one nrrber of the. family 

is already enplc'ed, the Circle }elaxatien Cocruiittee can take 

a view on the request of an ot he r ne rrbe r who is depe nde nt of 

the deceased eirpl wee on a case by case basis. In this case, 

the Circle Relaxaticn C.innittee have taken a view that the 

family is not in indigent circumstances • I See no reason 

why Government should provide corrpassionate appointnent 

to the applicant for maintaining his family i.e, his wife 

and wid cw mother when the first SCX) of the deceased erTployee 

is not looking after the family as has been admitted by the 

learned Counsel for the petitioner, In consideration of the 

above, I hold that the application is without any nerit and 

is re j ec teds  In the c i rc urns tance s , h cwe ye r, the re w ould be 

no order as toccts. 
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KNMOhanty,C. M. 


